IN THE CENTRAL ADMIMNISTRATIVE TEIBRMIAL, JAIFUR BEELCH, JAIFUR.
* Kk *

Date of Decision: 20.12.96
CP 54/9¢ with MA 366/96 (CA 71/92
Pam Sharan Lal Verma, Fetived Guard-A 3pl., Western Pallwqy, Cangapur blty

cee Petltluner

Versus
1. Shri M.Ravindvan, General  Manager,  Weatern Failway, Churchgate/
Bombey .
2. Shri M.Siraznddin, Divieional Failway Managjer, Weatern Failway, Iota.
3. Shri Madhav Singru, FA § TAQ, Western Pailwwy, Churchgate, Bombay.

e o+ Reapondents
CORAM:
HOM'RPLE MR .GOPAL FPISHIIA, VICE CHAIRMAN
HOM'PLE MR.S.C.VAISH, ADMIQISTRATIVE MEMBER

For the Petitioner ... Mr.R.R.Kumawat
For the Respondents , .o
O-R-D E-R
PER HOM'ELE-MF.GOPAL I'FIZHNA, VICE CHAIRMAN
Thiz Contempt petition is direscied against non-compliance of the order

rassed in OA 71/92 on 19.11.93.

2.. We have hsard the lsarned counzel  for  the petitioner snd have

carezfully perused che records.

ition hazs been filed,

l—'

3. The order in respect of which thiz Contmept Pet

"Heard, lsarnsd coonssl for the parties. The contention of the

applicant is that he retived in 1982 claiming benefit of the circular

datad 5.6.384, It provides that for those retiring after 1.8.81
4 -

emolumsnis for vetivenent benefits will consiat of pay + 55% thereof

+ D.P. 23z appropriate percentage calculatzl on basic pay + 30%

thereof. The respondenis aré directed to conzider the bchulaL and
if neceasary ©o refiv penzion of the 1rr11~anL in the light of this

lar. The applicant wmay give an application for remaining amount
of ‘interzst’ and duez which he <claimz after retirement and the
regpondentzs are Jivecied to Jizpose of rthe zame within a period of 3
months with speaking orders. '

QA stands dispose of accordingly.”

1

CkkAlb*' The order of which implementation is being acught through this Contempt

-



Patition was passed on 19.11.92, as stated akbave. The period of gix months
theresfier 2xpired on 18.5.94, Th2 cause ~f action for this Contmert
Petition in fact acormsd bo the pekitioner zometime during =iz months when
the divecticons of the Tribunal were not implemented by the respondents zince
no time limit for carrying oat the Jdirvectionzs in the aforesaid COA was
preseribed by the Trilbunal. The present petiticon for conkempt has besn £i1:2
on 26.7.9¢, much beyond a pericd of one year from the Jdate on which the
contempt is alleged ko have been committed.  Secbion 20 of the Contempt of
Courts Act, 1971, states that no court shall initiate any, procssding for
contempt atter th: sxpirty of & paricd of one vear Juring the date on which
the contempt is alleged to have been commitbzsd.  Bar of 11m1tat1--'n prescribes
ke Section 20 of the Contempt of Coarts Act heing absolute, w2 have no
alternative but to rejzct the presznt petition for cc»ntempt 23 beiny time

barved. MA for condonation of Jdelay als gtands dismissed.
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ADMINISTRATIVE MEMEER VICE CHAIRMAN



